
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE TWENTIETH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION No.1953 0F 2026

[ 3488 ]

...RESPONDENTS

Between:

AND

IM/s. Seiko Polyclosures, plot No. 11t}lA_1 , IDA Nacharam, Hyderabad,Telangana 500076, Rep. by its partner Mr. Lagishetty praveen Kumar.

...PETITIONER

The Deputy commissioner, (sr)-2 Enforcement wing-2, First Froor,Commercial_Taxes Comptex, Ul.i. ioaO, Opp ErniOiiion crounds, Nampalty,Hyderabad, Telangana 500001

3

4

The Assistant Commissioner, (ST), Nacharam Circle, Gagan Vihar Complex.M.J. Road, Opp Gandhi Bhavan, t{ampally, ffVO"rrOuO Telangana 5O0OO1.
The State of Telangana, Rep gy the principal Secretary to the Government,Reve-nue (cr) Department, Dr. s n nm;edkai'T"r"ngrn, SecretariatBuilding, Hyderabad, Telangana.
The.Union oJ lndia rep. by its Secretary (Finance), Ministry of Finance, NorthBlock, New Delhi .1 10001.

Peti,on under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the. affidavit fired therewiih, ir," High court ha"y oe preaseo
lgto. i:r'" an appropriate writ, order or Direction, more particutarry in the nature ofMANDAIMUS holding that the impugned O;;. ; Form GST DRC-07, videReference No. ZD36'1 125004518M, aaiea ortiriiozs under s. 74 of the GST Acts,2017,for the Financiar year-2018-19, pr.r"J ovin"iirst Respondent. on the basisof a single authorization for conduciing insplciion without ,r,v p"ri i.rp".iio"authorization for making Assessment, bylnvo*ing s. 74 even tn"rin tn" i.gi!i*"t,for invoking the same are not avairabre, without 6tru, witlrout *rio pnvrlriiiaigitrr
signature, is without jurisdiction, invarid, deemed to nave never been issued, barred



by limitation, contrar) to not an order in the eye of law, arbitrary, capricious, baseless
and illegal and even on merits not sustainable and consequenfly set aside the same.

l.A. NO: 1 OF 2026

Petition under section 151 cPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to grant stay
of all further proceedings. including recovery of tax, penalty and interest, pursuant to
the impugned Order in Forrn GST DRC-07, vide Reference No.2D36112500451gM,
dated 01/1 112025 under S. 74 of the GST Acts, 2017. for the Financial year 201g-
19, passed by the Flrst Respondent.

Counsel for the Petitioner: SRI G.N.G. SHANKER REPRESENTTNG FOR
SRI G. NARENDRA CHETW

Counsel for the Respondent No.1 to 3: SRI SWAROOP OORILLA,
SPL. GP FOR STATE TAX

Counsel for the Respondent No.4: SRI N. BHUJANGA RAO,
Deputy Solicitor General of lndia

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STAT E OF TELANGANA
AT HYDERABAD

'Ihe Hon'ble The Chief Justice Sri Aparesh Kumar Singh

and

I'he Hon'ble Sri Justice G.M.Mohiuddin

Writ Petition No.l9 53 of 2026

Datcd: 20.07 .2 026

Betwee n:

M/s. Seik0 Poll closurcs

Petitioner

And

The l)eput\ Com m issioncr (ST)-2,
llrderabad and thrce others

... RespoIdents

ORDER

Mr. G.N.G. Shanker. Iearned counsel representing

N{r. C. Narendra (lhetrv. Icarnccl counsel lbr thc pcritioncr. appears

v irtua I Iy.

Mr. Su,aroop Oorilla, leamed Special Govemment pleader for

State l'ax, appears fbr respondent Nos. I to 3.

2. 'fhis Writ petition is pref'erred against the order in Form GST

DRC-07 dated 01.11.2025, issued by respondent No. I, for the rax

period 20 l8- l9 alleging rhat it is an unsigncd ordcr.

3. I lowever. afier some argurnents, leamed counsel fbr the

petitioner seeks libert) to the petitioner to pret-er an appeal against the



.,

occurred in approaching the appellate authority and therelore. hc ma,u.'

tre directed to consider it svrrpatheticall_v-

impugned ordcr, Ile sLrburits that some delay might hare been

4. Learned coursel firr the State 'Iax subnrits thrt thc pctitioner is

at liberli to prcf-er an rppeal against the impuqned order taking all the

groLrnds as arc ar ailahlc lau and on lacts belbre the appellateUt

authoritr in respect o1- thc sub.iect tax period

5. Horrcver. trpon hearing the learned coLrnsel for the parlies,

in accorclancc- ri tth lau

6. \\'e !.rant libcrtr to tlte petitioncr to prcl'er art appeal u'ithin a

period of Intr rrcek: ir ith statr,rtorl prc-deposit and a delay

lau and tacLs ir- tl-re rnctro o1'appcal as are available o it. Necdless to

SINCC the petitione r seclts liberrl to preler an appea,. u'e do not wish

to cornnlcnl on the nlerits of the contcntions raiscd bi the parties

say. the appellate authorit\ sould consider the qiestion ol delal

satisiied on the point oldclay. procecd to decidc the appeal on rnerits

condonation applica'.ion. Ihc petitioner uav take al such 
-g.routrds 

o1'

taking into ilccolrnL thc albresaid facts and circr-tmstances and if he is



3

7. The Writ Petition is accordingly disposed of with the aforesaid

liberty. There shall be no order as to costs.

Miscellaneous applications pending, if any, shall stand closed.

sD/- P.C.S
ASSISTAN

ULEKHA DEVI
T REGISTRAR

To,
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HIGH COURT

DATED: 2010712026

ORDER

WP.Nos.1953 OF 2026
tTHtSIo(

o'r
: 3tt 11, * i

r

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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